
 

SHRI U. R. KRISHNAN (Tamil 
Nadu): Sir, I would like to ask one 
question. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI):  No. 

The question is:      , 

"That the Bill further to amend the 
Pharmacy Act, 1948, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Now, we shall 
take up the clause-by-clause conside-
ration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI B. SHANKARANAND: Sir, I 
beg to move: 

"That the Bill be passed." The 

question was proposed. 

 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Minister, 
would you like to say anything? 

SHRI B. SHANKARANAND: Sir, I 
do not know whether the hon. Member 
was here when I replied to the debate. I 
have already expressed my concern 
about it. 

THE VICE-CHAIRMAN: The ques-
tion is: 

"That the Bill be passed". 
The  motion was adopted. 

The  Economic Offences   
(Inapplicability of Limitation) 

Amendment Bill, 1981 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): Sir, I beg to 
move: 

"That the Bill further to amend the 
Economic Offences (Inappica-bility of 
Limitation) Act, 1974, as passed by 
the Lok Sabha, be taken into 
consideration." 

Sir, the Industries (Development and 
Regulation) Act was enacted in 1951 
with a view to provide for development 
and regulation of certain industries 
specified in the First Schedule to the Act. 
Any industrial undertaking producing 
goods without a licence, or having 
installed capacity in excess of the 
licensed/registered capacity, is subject to 
penal action under section 24 of the Act. 

However, in actual administration of 
the Act, it has been observed that the 
provisions of the Act are not capable of 
being enforced because by the time the 
offence is detected and decision to 
proceed against the defaulting industrial 
undertaking is taken, the offence 
becomes time-barred by virtue of the 
operation   of 
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[Shri Charanjit Chanana] 
the limitation period of one year under 
section 468 of the Criminal Procedure 
Code. With a view to overcome this 
deficiency, the Government have decided 
to include the Industries (Development 
and Regulation) Act in the Schedule to 
the Economic Offences (Inapplicability 
of Limitations) Act, 1974. The result of 
doing so would be that an offence under 
the provisions of the Act would not 
become time-barred. 

Sir, I would like to mention here that in 
pursuance to the Industrial policy 
statement announced in 1980, 
Government have taken series of 
measures to ensure fuller utilisation of 
existing installed capacities and 
Liberalise the licensing procedures, so 
that the shortfalls in production in vital 
and critical sectors of economy are 
removed or at least minimised as far as 
possible. However, where there is a clash 
of interest between a large scale sector 
and small scale sector, the policy of the 
Government is to ensure that growth of 
small-scale sector is fully protected and 
promoted. This important aspect will be 
taken care of by the proposed 
amendments under which any offence 
relating to the I (D&R) Act which goes 
against the development of small 
industries would be dealt with effect-
lively. 

It will not be out of place to mention 
that besides the problem of limitation 
which will be taken care of by the 
proposed amendment to the Economic . 
Offences (Inapplicability of Limitation) 
Act, there are a number of other 
deficiencies in the provisions of the 
Industries (Development & Regulation) 
Act in respect of which comprehensive 
proposals are being considered by the 
Government. 

The Bill seeking to amend the pro-
visions of the Economic Offences (In-
applicability of Limitation) Act, 1974 to 
include the I (D&R.) Act in the Schedule 
to the said Act is already before you. I 
seek your full support and cooperation in 
the enactment of this legislation which 
will empower 

the Government to take suitable action 
under enabling provisions of the I (D&R) 
Act. 

With these words, Sir, I move that the 
Bill as passed by the Lok Sabha, be 
taken into consideration. 

The question was proposed. 

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra); Sir, I am happy to 
support the Bill because as it is the 
principle involved in moving this Bill 
from the Government side seems to be 
that the Economic Offences 
(Inapplicability of Limitation) Act is a 
rigorous Act which can control various 
types of economic offences and it seems 
the Government have come forward with 
an amendment to that Act whereby the 
Indus-ries (Development and Regulation) 
Act, 1951, is included as one of the Acts 
where if any provision is transgressed the 
penalties should be as per the Economic 
Offences Act, As ragards the principle 
and the policy enunciated by the Minister, 
there cannot be two opinions and I am 
personally of the opinion that this should 
have moved long ago because the econo-
mic offences particularly on the part of 
industrialists are very much damaging to 
the country. 

Sir, the speech made by the Minister 
while moving the Bill really shows the 
real intention of the Government, 
particularly whatever has been done 
under the Industrial Licensing Act for 
transgresing the capacity which, in turn 
damages the interests of the small scale 
industries. That is also a laudable 
objective. But I do not understand that on 
the one side the Government is enacting 
legislation to create an atmosphere 
whereby economic offences should be 
reduced, on the other we have also heard 
from the Minister as well as, I think, the 
Minister of Commerce when a discussion 
took place 5 months ago about the glaring 
case of Gwalior Rayon fact-tory. Perhaps 
you are aware that this factory. whose 
production is in crores of rupees, is 
running without 
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a licence and the Government has now 
come forward to include the Industries 
(Development and Regulation) Act, 1951, 
in the Schedule to the Economic Offences 
(Inapplicability of Limitation) Act, which 
has been passed. At least now the Minis-
ter, true to his word and true to the 
intention of the Government's Policy, 
must assure this House that the Gwa-lior 
Rayon Plant in Kerala will be dealt with 
under the appropriate section of the 
Economic Offences (Inapplicability of 
Limitation) Amendment Bill. Then only 
we can appreciate the real intention of the 
Government. We are not here to create 
constraints for the Government. But here 
is a factory which is running totally 
without a licence for the last 30 years. 
Import licences are granted and a plea is 
made by the Commerce Minister as to 
what to do when so many thousand 
persons are employed. But I would ask 
the hon. Minister that under the Economic 
Offences Act, he should take over the 
factory because we do not want to cut 
short employment. These persons who are 
having employment, let them have it. The 
production is a necessity for the country. 
But unless the Minister assures that some 
such penalty or financial deterrence shall 
be applied, it seems the real objective of 
the Bill will be defeated. So also with 
regard to excess capacity. While speaking 
on the previous Bill, Mr. Ramakrishnan 
and others mentioned how the multi-
national drug companies have trans-
gressed capacities whereby the drug 
formulators in the small scale sector have 
become a casualty. Bata is another glaring 
example of how small cobblers have 
suffered. 

Sir, I would prefer to speak on a 
specific point which I want to highlight 
and bring to the notice of the Minister. 
You are passing this Amendment Bill 
and including the Industries 
(Development and Regulation) Act in the 
Schedule to the Economic Offences Act. 
This shows that the Government is very 
eager that under the Economic Offences 
Act, the industries 

which are mentioned in the Schedule to 
the Industries (Development and 
Regulation) Act will be dealt with. 

This is one side of the picture. The 
other side of the picutre is that this 
Government—I will not say the Industry 
Minister himself—is rolling a red carpet 
for all those offenders who have been 
already chargesheeted for economic 
offences. I cite the" case of the Nawab of 
Kuwait who has recently been introduced 
into the Indian indus-rial field, one of the 
Galadari brothers. A red carpet was 
spread for him. He was chargesheeted 
earlier. On August 3, 1977 the 
prosecution moved an application under 
section 83 of the Criminal Procedure 
Code against the Galadari brothers as 
offenders for economic offences for 
smuggling gold, silver, etc. This is one set 
of information. Then under a written 
instruction from Mr. N.K. Bajpai, Joint 
Director of Revenue Intelligence 
(Number DRI/BZU/116/80/81) the Public 
Prosecutor was instructed that the cases 
should be withdrawn. In 1977 the cases 
were filed in the Bombay Metropolitan 
Court under the Criminal Procedure Code 
or whatever it is. In 1980 what were the 
reasons given? I quote from India Today 
dated October 31, 1981:— 

"Special interest has been shown by 
the United Arab Emirates (UAE) 
towards investment in India"; 

"in the interest of friendly relations 
between India and the UAE, it would 
be in India's national and public 
interest to withdraw the prosecution  
cases." 
This was the instruction given by Mr. 

N.K. Bajpai and the public prosecutor, 
Mr. K. M. Desai a man of gentle humour 
referred in this connection to the only 
comparable case as that of the Baroda 
Dynamite Case against George Fernandes 
upon which Justice Krishna Iyer had 
remarked that the permission for 
withdrawal could be given only with the 
hope that it was actuated by "political 
purposes sans Tammany Hall 
enterprises." 



 

[Shri Arvind Ganesh Kulkarni] 

Sir, perhaps you are yourself a learned 
advocate. 

SHRI R. R. MORARKA (Rajas-than) 
: What is "perhaps"? 

SHRI ARVIND GANESH KUL-
KARNI: He was prepared to allow the 
Government to withdraw the case against 
George Fernandes provided it was 
actuated by political purposes sans 
Tammany Hall enterprises. This is one 
case which I wanted to refer to. He has 
specially been permitted to invest money 
in the Pure Drinks hotel, the Coca-
Colawallah hotel on Raisina Road or 
whatever it is, and he is spending a large 
amount there. Very recently, when the 
Galadaris came into this country, they 
brought gifts worth a crore from the 
UAE In which there was a wrist watch 
worth Rs. 15 lakhs. To whom it was pre-
sented I do not know. I do not know 
whether your friends from this side 
received it.      (Interruptions). 

SHRI NARASINGHA PRASAD 
NANDA (Orissa):   They know better. 

SHRI ARVIND GANESH KUL-
KARNI: I don't know. And he was put 
up in the Taj Mahal Hotel. The Taj 
Mahal Hotel has nowadays become a 
smugglers' den. Many of the politicians 
take lunch in the Taj Mahal Hotel's cosy 
atmosphere enjoy wine, other aspects of 
the waist-line and what not. So this is the 
Taj Mahal Hotel. Its Managing Director, 
Mr. Kerkar, has become a fixer. Even 
Chief Minister leave their residences and 
go stay in the Taj Mahal Hotel. This is 
the Taj Mahal Hotel. 

SHRI R. R. MORARKA:    Relaxing. 

SHRI ARVIND GANESH KUL-
KARNI:   What? 

SHRI R. R. MORARKA: For rela-
xation. 

SHRI ARVIND GANESH KUL-
KARNI: O. I am sorry. You are right 

My English is a little poor, you know. 
This is the position of the Taj Mahal 
Hotel. I would seriously put forth this 
view before you that this type of activity 
is going on in that known smugglers and 
known fixers and manipulators are 
coming to India for investment to oblige 
some friends. Now, Galadari's interview 
has been published in India Today. He 
says he is going to invest about Rs. 500 
crores. Excellent! I am not worried about 
that. Anyone can invest in the industry of 
this country, but that investment must not 
be tainted. India has got a culture, but for 
the last 10 or 15 years that culture has 
become vitiated. Now. Sir, we are told 
that this corruption is a global 
phenomenon. When we talk of 
corruption, somebody says that it is 
misuse of political power, it Is not 
corruption. We do not know English 
much. We are not sophisticated persons. 
We do not know so much the intricacies 
of the dictionary meanings. But these are 
the reactions of the people. So, I would 
request Mr. Chanana, who is the Industry 
Minister, to take care of it. First of all, I 
hope that the Gwalior man... 

SHRI SADASHIV BAGAITKAR 
(Maharashtra):    Birla. 

SHRI ARVIND GANESH KUL-
KARNI: Nowadays, Mr. Bagaitkar, we 
should avoid taking names because that 
does not make any impact on that side; 
the Government and the party which is 
ruling is impervious. When you talk of 
corruption, they say it is not correct. 
When you say a gift worth Rs. one crore 
has been given, they say: "we have not 
received any information". But where it 
has gone, God knows. We say that this 
Chief Minister of  that Minister was 
found in Taj Mahal . . . (Interruptions) I 
do not call her Mataji. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): She is on a point  
of  order.   (Interruptions) 

SHRI ARVIND GANESH KUL-
KARNI:     I  have     withdrawn     my 
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word Mataji, but even then I am 
hammered. Mrs. Usha Malhotra is really 
a nice lady, very aggressive and nice. 

SHRIMATI USHA MALHOTRA 
(Himachal Pradesh): I can be mis-
construed. Mr. Kulkarni. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); Whether you 
withdraw the word or not, she is entitled 
to the point of   order. 

AN HON. MEMBER: Has he 
established a new relationship? 

SHRIMATI USHA MALHOTRA; I 
would like to know from my friends 
from the other side or from the people 
who were in power for three years: Did 
they come from another planet?   Were 
they not the same...? 

SHRI ARVIND GANESH KUL-
KARNI; Her point of order is very 
relevant. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Let me decide. 

SHRIMATI USHA MALHOTRA: 
Every time you accuse us, but you also 
go through the records of your own strata 
of representatives, those of you who are 
here, and also of the parties you 
represent. 

SHRI SADASHIV BAGAITKAR: 
This is an information. What is the point 
of order? 

SHRIMATI USHA MALHOTRA: 
The point of order is that accussations 
have been levelled from time to time, but 
I would like the Members from that side 
to... 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); The point of 
order relates to interpretation of rules. 
There is no point of order. Mr.  
Kulkarni,  have you finished? 

SHRI ARVIND GANESH KUL-
KARNI: No. Two or three minutes more. 
Sir, the hon. lady Member is quite right. 
Those two or three years—let us not say 
of the    Janata 

Government because there  also friends 
are angry, you are angry, they become 
angry—were a traumatic experience, 
they were worse years. people are 
novices and fools. They do not 
understand how to digest corruption. 
Prime Minister Morarj: Desai, being a 
true Gandhian, said that on the question 
of money taken or misuse of political 
power he must go. But your party has 
rightly said that even when there is 
misuse of political power nobody is to be 
penalised. That is quite a good attitude. 
Thereby corruption is perpetuated. 
Everybody is for himself. You say, let 
him do whatever he likes. You are quite 
right. I agree with you.    Madam.      
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): When you want 
to speak, the ladies get attracted. But at 
least save me from this difficulty. 

SHRI ARVIND GANESH KUL-
KARNI; I have three days back thanked 
the Leader of the House for sending out 
Mrs. Saroj Khaparde for three months. 
Now what can I do if the ladies interrupt 
so much whenever I get up? I am at the 
receiving end. 

THE     VICE-CHAIRMAN      (SHRI 
DINESH GOSWAMI):     Are you in 
terested to go to the United Nations to 
create problems? 

SHRI ARVIND GANESH KUL-
KARNI) : I am not. But Mrs. Malhotra 
and Mrs. Monika Das are fit candidates. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Now please 
conclude. 

SHRI ARVIND GANESH KUL 
KARNI; I am really serious on the 
point.  

SHRIMATI MONIKA DAS (Kar-
nataka); I did not interrupt you when you 
were speaking. Why are you raising my 
name? 
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THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); You have pro-
voked here also. Now please con-clude. I 
am happy the third lady is going out. 

SHRI ARVIND GANESH KUL-
KARNI: I said, "The hon. lady Member, 
Mrs. Monika Das". (Inter-ruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); Mr. Kulkarni, let 
us conclude. 

SHRI ARVIND GANESH KUL-
KARNI: One should not be so light-
hearted to be provoked for a word, you 
know. 

What I am seriously suggesting to the 
hon. Member is that this atmosphere of 
corruption is prevailing. You are bringing 
it at the right moment and including the 
Industries (Development and Regulation) 
Act, 1951 in the Economic Offences 
(Inapplica-bility of Limitation) Act, 
1974. I am very happy. For that purpose I 
would again specifically ask them to 
implement the Acta. The Government 
must be more illustrative and must go to 
the people saying that the Government 
stands for truth and uncorrupt practices. 
That is why I mentioned about Galadhari. 
Otherwise I have no love for Galadhari. 
He is bringing money to invest in the 
Pure Drinks or the hotel industry. It is not 
good. You have got ample money. You 
got the loan of $ 5 billion. Such money 
should be brought—I am not against any 
such loans—to see that the industry 
grows and that the anti-social elements in 
the industrial sector are punished.    
Thank you. 
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This does  not come 
under his ministry. 
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1964—Wahab Galadhari is arrested in a 
gold smuggling case in Bombay. He jumps 
bail, leaves India, never to come back. 

1969—In three separate cases of gold 
smuggling at Murud in Ratna-giri District... 
the three Galadhari Brothers are put up as 
accused. 

 

August 3, 1977—The prosecution in the 
above four cases against Gala-dharis moves 
an application under section 83 of Cr.P.C. 
praying for a declaration against all  the 
three Galladhari Brothers as proclaimed 
offenders.    The prayer is granted". 

April 29, 1981—Union Cabinet accepts 
the proposal coming from the External 
Affairs Ministry to drop all court cases 
against Galad- 
haris. 

May 19, 1981—The prosecution moves 
an application asking lor permission to 
withdraw the cases. 
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SHRI SADASHIV BAGAITKAR: Sir, I 

am not yielding. (Interruptions) 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Mr. Bagaitkar, you should not 
also indulge in all kinds of allegations. 

SHRI SADASHIV BAGAITKAR: Sir, I am 
only making the point that if the Government 
is serious in bringing down the economic 
offences and in punishing the offenders, there 
should not be a situation where the people 
conclude that on the' one hand, legislation is 
being enacted and, on the other, such 
smugglers and such offenders get all the 
prestige, get all the confidence, get all the 
facilities from the Government. If such things 
come to pass, then, how can you implement 
these laws? That is why, I am raising this 
question. 

[The Vice     Chairman   (Dr.    Rafiq 
Zakaria)  in the Chair.] 



 

SHRI CHARANJIT CHANANA: Mr. 
Vice-Chairman, Sir, I must, first of all, 
express my thanks to hon. Members who 
have given support to the introduction of the 
Bill and I am sure they will also give me the 
privilege of passing the Bill in the House. 

Now you would excuse me if I re-frained 
from exchange of accusations which do not 
fall within the purview of the Bill that we 
have before the House. 

SHRI ARVIND GANESH KUL-KARNI: 
That Mr. Kalpnath Rai did on your behalf. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): But for the purpose of record I 
think it will be necessary for you since these 
allegations are made. 

SHRI CHARANJIT CHANANA: But I am 
not going to use that language, you will 
kindly excuse me for that. It was very 
interesting to see our hon. colleague, Mr. 
Kulkarni. shifting from the footpath to the 
top of philosophy. When he was dubb-ing a 
personality as a great Gandhion, he also, after 
a few minutes, admitted that he had accused 
him of being involved in some cases like the 
gold auction cases. He said that he was a 
witness to that, but then he forgot during his 
wonderful extempore speech before that that 
he was con-tradicting himself. Now, as far as 
the XYZ cases are concerned, which the hon. 
Member has referred to... 

SHRI ARVIND GANESH KULKARNI: I 
only draw your attention to what Mr. 
Kalpnath Rai mentioned. When that gold 
auction problem was discussed two or three 
years hack, we were all one to attack the 
Janata Government. That is what I men-
tioned. Shri Kalpnath Rai is ultimately a 
farmer.    He does not remem- 
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SHRI CHARANJIT CHANANA: The 
House must appreciate it. Hon. Shri 
Kulkarni's consistency is not... 
(Interruptions). His consistency is limited, 
unfortunately, to criticise for the sake of 
criticism. The hon. Member talked of the then 
Prime Minister and said that he was a great 
Gand-hian. That is the adjective used for him. 
You have also said that you have accused that 
Government headed by him on occasions. 
When we were opposing that thing, you were 
also with us, sitting on those branches. 

SHRI ARVIND GANESH KUL-KARNI: 
I said that he worked as a great Gandhian and 
that is how he was foolish to lose his empire. 
That is how I accused him. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You don't want to usurp that 
empire.   • 

SHRI CHARANJIT CHANANA: The hon. 
Member has referred to some specific cases. I 
would like to give an assurance to the House 
that once the Bill is passed, once the Bill 
becomes a law, any breaker of the law, 
whatever may be his social status, his 
financial status, his political status, cannot get 
exemption from the applicability of the law at 
all and law breaker would always, under the 
definition and the principle of criminal law, 
can only deserve one adjective and that is 
'criminal'. And the criminal would only be 
dealt with as a criminal, as a law breaker, 
whosoever he is. 

Now Shri Kalpnath Rai has rightly given 
importance to the promotion of higher 
production of essential commodities. He has 
talked of the higher production of the 
essential commodities. So far as this thing is 
concerned, Mr. Kalpnath Rai has only to be 

reminded that the Government gives top 
priority to these things.   It is not only  higher 
production, but also the best   possible   
distribution   system   to which  we   adhere  
to.    Secondly,  the hon. Member, when he 
talks    of the capacity,  utilisation  of     the   
licensed capacity or utilisation of the installed 
capacity, I have only to remind him that  the   
keynote   of     the  industrial policy adopted 
by this House in July 1980 was on the 
optimum utilisation of  the  installed     
capacity  in     every industry, more so in the 
case of the crucial industries and    critical 
industries.    I have only to tell him that there 
is always a  demand projection and  we  are  
always  giving  a higher percentage of the 
production licences for  each and every 
commodity,     because the licences are not 
issued for today.    The demand projections    
are for a period of 5 years or more.    The 
period  differs from     industry to  industry,   
covering  the  length  of     the gestation period  
also.    So all     these things are kept in    view 
as far    as capacity  utilisation is  concerned.      
I would also like to remind the    hon. Member   
that   we   initiated   cancellation of such 
licences    where people were sitting on the 
licenses. 

Sir, one very interesting thing is— In fact 
the Vice-Chairman is also a part of it—that 
the hon. Members must be given credit for 
attracting the attention of the Government to 
the urgency of the proposed Bill, because one 
of the objectives of the Bill is to promote and 
accelerate the growth of small scale industry. 
Where a large house has broken the law, the 
IDR Act was not under this Act, and that is 
why we thought that exemption from a law of 
limitation was in fact, a barrier  in treating the 
companies which were indulging in breach of 
law. We are sure the passage of this law and 
thereafter implementation thereof will give 
proper treatment to all of them. 

As far as hon. Member's question about 
retrospectivity is concerned I would only like 
the  hon. Members to 
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you when we attacked Shri Kanti Desai. 
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[Shri Charanjit Chanana] understand one thing 
that when the barrier of limitation is removed, the 
limitation is hot removed only for a day or two. 
From 1974 it is there and if you see the clauses of 
that Act, you will see that the retrospective effect is 
by virtue of this being included in the offences 
included in that act. An offence does not have an 
age at all. An offence committed any time—
whether it was five years ago, or six years ago, or  
yesterday or today—is always covered by the Act 
under the penal clauses of the Act. 

Now Shri Kalpnath Rai has talked about the 
multi-national companies and he has suggested the 
banning of these companies. I have only to draw his 
kind attention to the fact that this Act already has in 
its Schedule an Act known as the Foreign Exchange 
Regulation Act. That Act, in fact, deals with the 
multi-nationals. There is another Act there—the 
Monopolies and Restrictive Trade Practices Act, 
which is a bar on the promotion of monopolies in 
the private sector. These two Acts are already there. 
I have only to remind all the hon. Members who 
have talked about the desirability of that thing that 
the pro-vlsions are already there in the laws of the 
country. 

As far as smugglers are concerned, 
the Act is already there to deal with 
them and  if  you see a thief, the im- 
mediate duty of every citizen is to 
get an FIR registered against  him at 
the nearest police station and see to 
it that the provisions of the existing 
Act are invoked.  

THE VICE-CHAIRMAN       (DR. 
RAFIQ ZAKARIA):    Mr.    Bagaitkar, you are not 
listening.   It is for you. 

SHRI SADASHIV BAGAITKAR: I am very 
much listening. 

SHRI CHARANJIT CHANANA; Mr. Bagaitkar, 
I will come to your points later. I am dealing with 
each and every question. If something is still left,   I 
will reply to that    also. 

 



 

SHRI CHARANJIT CHANANA: Sir, I am 
very glad that I could provoke him to shift 
from Lenin to Panditji. Now I will only bring 
him from Pandit Nehru to Mrs. Gandhi who 
has, in fact, revitalised the pillars of 
economic infrastructure and my friends must 
have the courage to appreciate that. That is a 
very important thing. It is only the public 
sector revitalisation. Public sector was 
rendered, by the gap of two years.. .    
(Interruptions) 

SHRI SHIVA CHANDRA JHA: No, this 
is not Panditji's economic philosophy.     
(Interruptions) 

SHRI CHARANJIT CHANANA: Now, 
Shri Ram Lakhanji has raised questions on 
statistics of the breach of law. Once a law is 
passed we will have the statistics on the 
breach of law. But I would like to draw your 
kind attention and Mr. Bagaitkar's kind 
attention to the questions raised by hon. 
Members of this House and the other House 
also on the desirabi-lity of the introduction of 
this amendment or the inclusion of this 
particular idea or provision info the Econo-
mic Offences Act. You should see them. 

Mr. Kulkarni is not there. Mr. Vice-
Chairman is sitting here. They were also a 
party to it, to see to the desirability of this 
Act. You were talking about the application 
of the Act. The application of the Act would 
only reduce the breaches and whosoever 
breaks this law would be punishable by this. 
The second thing is about retrospective 
effect.  That was  already  replied  to. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Now come to Mr.  Bagaitkar. 

SHRI CHARANJIT CHANANA: Now, 
the ashwasan that Mr. Bagaitkar 

wanted has already been given. (In-
terruptions) I have already said this. It is not 
Birla or X, Y or Z. Whosoever would break 
any provision of the law would be considered 
and treated as a law breaker—whosoever it 
is. Now the hon. Member Shri Bagaitkar 
talked of some economic offences. 1 am 
referring to the economic offences relating to 
the breach of the DIR Act, but I would be 
against any economic offence in the country, 
which is committed against any law of the 
country. 

So, with these words, I think the hon. 
Members now would join me in moving the 
Bill for being passed. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):   The question is: 

"That the Bill further to amend the 
Economic Offences (Inapplicability of 
Limitation) Act, 1974, as passed by the 
Lok Sabha, be taken into   consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN; We shall now 
take up clause-by-clause consideration of the 
Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enating Formula and the 
Title were added to the Bill. 

SHRI CHARANJIT CHANANA: Sir, I 
move; 

"That the Bill be passed." 

The question was put and the motion  was 
adopted. 

MESSAGE FROM THE LOK SABHA 

Report of the Joint Committee on the 
working of the Dowry Prohibition Act, 

1961. 

SECRETARY-GENERAL: Sir I have to 
report to the House the following  message     
received from    the 
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